
BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 289 of 2013 
 
10.12.2014 

     

  Heard Mr. K Sunar, learned counsel for the 

petitioner. 

  Also heard Mr. KS Kynjing, learned senior counsel 

assisted by Mr. H Kharmih, learned counsel appearing for on 

behalf of the MeECL. 

  Mr. S Sen Gupta, learned counsel appearing for 

respondent No. 1, 2 & 3 as well as Mr. R Debnath, learned 

counsel for respondent No. 8 are also present. 

  On perusal of the letter dated 21.05.2012  which is 

at Annexure-X, it is clear that compensation amount for 

requisition of land has already been granted through cheques 

to the Deputy Commissioner of the then Assam Government. 

The said letter is reproduced herein below for ready reference. 

  “MEGHALAYA ENERGY CORPORATION LIMITED 
    Corporate Affairs 

Lumjingshai, Short Round Road, Shillong 
 Tel No. (O) 2591 992 : Ext; 146 : Fax: 0364-2590355 
  

  No. MeECL/GLR/74/2010/181              21st May 2012 

   To, 

    Shri. Wanseng Jyrwa, 
    R/o Mawlai Nongkwar, 
    Block-7, P.O. Mawlai 
    Iewrynghep, Shillong-793017 
 
   Sub: Payment of compensation for construction of  
    Stage-II HEP of Umiam Hydel Project at 
    Lawbyrwa. 
 
   Ref: Your letter dated 11.04.2012 
 
   Sir, 

 With reference to the subject cited above, I am 
directed to inform you that the then Govt. of Assam 
had acquired land measuring 350.50 acres at 
Byrwa village for construction of the Umiam Stage-II 
Hydel Project by the then ASEB (and then MeSEB and 
now MeECL) as per relevant provisions of the Land 
Acquisition Act, 1894 as indicated in your letter 
aforesaid. 
 In this connection and as per records available 
in the Office, the then ASEB had placed the amount 
for payment of land compensation to the 
landowners with the Deputy Commissioner, United 
Khasi Hills, Shillong vide letter No. 
ASEB/ACT/15/62/64, dt. 26.7.1968 alongwith a 



Cheque No. OA/16-593936, dt. 25.7.1968 for Rs. 
2,95,966.76 (Rupees two lakh ninety five thousand 
nine hundred sixty six and paise seventy six)only 
(copy enclosed) and letter No. ASEB/ACT/15/62/67, 
dt. 13.11.1968 alongwith a Cheque No. OA/70-
601261 dt. 13.11.1968 for Rs. 7,946.14 (Rupees 
seven thousand nine hundred forty six and paise 
fourteen)only (copy enclosed), totaling Rs. 
3,03,912.90 (Rupees three lakh three thousand nine 
hundred twelve and paise ninety)only. 
 As such, the matter may be 
verified/ascertained from the office concerned. 

   
  Enclo : As above. 
        Yours faithfully 
 
         Sd/- 
        ( D. Khongsit ) 
       Joint Secretary (Land) 
 
  Memo.No. MeECL/GLR/74/2010/181(a), 21st May 2012 
  Copy to :- 

1. The Deputy Commissioner/Collector, East 
Khasi Hills District, Shillong. 
2. The Syiem of Mylliem, Mawkhar, Shillong 
 
     

       Joint Secretary (Land)” 
 

  Now, the question arises, since it is a long pending 

matter, no one was in a position to say where the cheques or 

money is at present. In this peculiar circumstances, I feel that 

a thorough inquiry should be conducted by an efficient officer 

under the guidance and supervision of the Chairman, MeECL 

to find the cheques or where the money has gone and to 

submit a report before this Court after winter vacation. 

  Registry is directed to furnish a copy of this order 

to Mr. H Kharmih, learned counsel for MeECL as well as to the 

learned counsel for the petitioner. 

  List this matter after winter vacation. 

   

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 311 of 2014 
 
10.12.2014 

     

  Heard Mr MU Mahmud, learned counsel for the 

petitioner.  

  Also heard Mr. SC Shyam, learned senior counsel 

appearing for respondents No. 5 & 6 as well as Ms SG Momin, 

learned counsel for respondent No. 7 & 8. 

  Mr. JM Thangkhiew, learned State counsel is 

present. 

  As per record it appears that, none of the 

respondent has filed counter affidavit, hence, they are directed 

to file their respective counter affidavits, if any. 

  Further, the learned counsel for respondents 

prayed that the matter may be posted after winter vacation to 

which the learned counsel for the petition has no objection. 

  List this matter on 13.02.2015 for counter 

affidavits as prayed for. 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 331 of 2014 
 
10.12.2014 

     

  Heard Mr S Dey, learned counsel for the petitioner 

as well as Mr. JM Thangkhiew, learned State counsel. 

  It appears that, this matter could not be settled 

before the Lok Adalat, so post this matter for hearing on 

27.01.2015 as requested by the learned counsel for the 

petitioner. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

                      CRL. PETN. No. 29 of 2014 

 

10.12.2014 

     

  Heard Mr MF Qureshi, learned counsel for the 

petitioner as well as Mr. JM Thangkhiew, learned State counsel 

who submits that, the matter has already been charge-sheeted 

before the concerned Court at Tura. 

  Mr. NG Shylla, learned counsel appearing for on 

behalf of respondents No. 4 & 5 is not present on the ground 

that her mother is hospitalized. 

  Since the matter has already been charge-sheeted, 

I have nothing to interfere at this stage and the parties are 

directed to approach the Lower Court concerned to place their 

respective submissions. 

  With the above observation and direction, the 

matter stands disposed of. 

   

   

 

      JUDGE 

 

V Lyndem 

 

 

 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

                          FAO No. 2 of 2014 

  

10.12.2014 

     

  Heard Mr AH Hazarika, learned counsel for the 

appellant who submits that, this instant appeal has been filed 

challenging exparte order passed by the learned Judge, Garo 

Hills District Council Court, Tura without making the appellant 

one of the party who is the legally married wife. When the 

matter came to the knowledge of the appellant, another petition 

was filed before the District Council Court, East Khasi Hills, 

Shillong which is pending. If it is so, I am of the view that this 

appeal before this Court is too premature to interfere with, 

hence, both the parties are directed to approach the District 

Council Court who shall adjudicated the matter after recording 

evidence of both the parties. 

  Court Master is directed to return the Lower Court 

case record to the concerned Court immediately. 

  With this observation and direction, this instant 

appeal stands dismissed. 

   

 

      JUDGE 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
      MC(FAO) No. 4 of 2014 in 
                          FAO No. 2 of 2014 
  
10.12.2014 

     

  In the light of the order passed in FAO No. 2 of 

2014, this instant Misc. Case also stands disposed of. 

 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 43 of 2014 
 
10.12.2014 

     

  Heard Mr. WM Sangma, learned counsel for the 

petitioner as well as Mr. P Yobin, learned State counsel who 

submits that, he needs 2(two) weeks’ time for filling of counter 

affidavit. 

  Prayer is allowed. 

  List this matter after winter vacation. 

 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 174 of 2014 
 
10.12.2014 

     

  Heard Mr BK Deb Roy, learned counsel for the 

petitioner. 

  As per record it appears that, rejoinder affidavit 

has not yet been filed as directed vide order dated 12.11.2014, 

hence, the right to file rejoinder affidavit stands closed. 

  Post the matter for hearing after winter vacation. 

   

   

 

      JUDGE 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 185 of 2014 
 
10.12.2014 

     

  Heard Mr PN Nongbri, learned counsel for the 

petitioner who submits that, he intends to file rejoinder 

affidavit for which he sought 2(two) weeks’ time.  

  Mr. VK Jindal, learned senior counsel appearing 

for on behalf of respondent No. 2 submits that, he is not 

intending to file affidavit. 

  Prayer is allowed. 

  List this matter after winter vacation for rejoinder 

affidavit. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 231 of 2014 
 
10.12.2014 

     

  Heard Mr AH Hazarika, learned counsel for the 

petitioner as well as Mr. P Yobin, learned State counsel who 

submits that, he may be given sometime for filing counter 

affidavit. 

  Prayer is allowed. 

  List this matter on 17.12.2014. 

 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 246 of 2014 
 
10.12.2014 

     

  Heard Mr ZA Siddiqui, learned counsel for the 

petitioner who submits that, he intends to file rejoinder 

affidavit within 1(one) week. 

  Prayer is allowed. 

  Mr. AH Hazarika, learned counsel for respondent 

No. 4 is present. 

  List this matter on 17.12.2014 for rejoinder 

affidavit. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 250 of 2014 
 
10.12.2014 

     

  Heard Ms R Paul, learned counsel for the petitioner 

as well as Mr. R Debnath, learned counsel for respondent. 

  Both the learned counsel for the parties submit 

that, pleadings has been exchanged. 

  Post the matter for hearing after winter vacation. 

 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 251 of 2014 
 
10.12.2014 

     

  Heard Ms R Paul, learned counsel for the petitioner 

who submits that, she has received the counter affidavit very 

recently, so needs at least 2(two) weeks’ time to file rejoinder 

affidavit. 

  Since winter vacation is going to start w.e.f. 

18.12.2014, list this matter after winter vacation for rejoinder 

affidavit. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 304 of 2014 
 
10.12.2014 

     

  Heard Ms K Chisa, learned counsel for the 

petitioner who sought further 2(two) weeks’ time for filing of 

rejoinder affidavit. 

  Prayer is allowed. 

  Learned counsel for the respondents is present. 

  List this matter after winter vacation for rejoinder 

affidavit. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 329 of 2013 
 
10.12.2014 

     

  Heard Mr S Deka, learned counsel for the 

petitioners who submits that, in spite of inquiry from GPO 

Shillong he could not ascertain the service report in respect of 

the respondents No. 8, 9 & 10. 

  Petitioner’s counsel is directed to take necessary 

fresh steps to serve notice upon the respondents No. 8, 9 & 10. 

  Mr. P Yobin, learned State counsel is present. 

  List this matter after winter vacation.  

   

   

 

      JUDGE 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 348 of 2013 
 
10.12.2014 

     

  Heard Mr R Mazumdar, learned counsel for the 

petitioner as well as Mr. SC Shyam, learned senior counsel 

for the respondents who prayed that the matter may be 

posted after winter vacation. 

  Prayer is allowed. 

  List this matter for hearing in the 2nd week of 

February 2015 as prayed for by the learned counsel for the 

parties. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 360 of 2013 
 
10.12.2014 

     

  Heard Mr. JM Thangkhiew, learned counsel for 

the petitioner as well as Heard Mr S Dey, learned counsel for 

the respondents. 

  As per record it appears that, the matter failed 

before the Lok Adalat, so post this matter for hearing after 

winter vacation as suggested by the learned counsel. 

   

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 

 

 


